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This Contempt Petition has been filed by the applicant 
for non-compliance of the order dated 23.05.2013 passed 
by this Bench of the Tribunal in OA No. 390/2013 (A.B. 
Mathur vs. Union of India & Ors.) 

Vide order dated 23.05.2013, this Bench of the Tribunal 
had directed the respondents not to give effect to the 
transfer order dated 17.05.2013 (Annexure A/1 of the 
OA) till the disposal of· the representation of the 
applicant, if th€ applicant has not already been relieved. 

Learned counsel for the applicant submitted that Shri 
Srawan Lal Meena was allowed to join at Jaipur on 28t 11 of 
May, 2013 by the respondents whereas the 

·representation of the applicant was decided on 
07.06.2013. 

On the contrary, learned counsel for the respondents 
submitted that the order of the Tribunal was that the 
applicant may not be relieved till the disposal of the 
representation by the respondents. The respondents 
decided the representation of the applicant on 
07.06.2013 and the applicant was relieved on 
14.06.2013 (afternoon). In support of. his averments, 
the respondents have placed on record the Office Order 
dated 14.06.2013 (Annexure CPR/2). 

It is clear that the applicant was relieved by ·the 
respondents only after the decision on the representation 
of the applicant as directed by this Tribunal. Therefore, 
substantial compliance of the order in question has been 
made by the respondents. There is no merit in the 
Contempt Petition and the same is dismissed accordingly. 
Notices issued earlier to the respondents are discharged.. · 

However, it is made clear that we are not expressing 
any view on the merits of the OA while dismissing this 
Contempt Petition. 
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